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SHRI GHULAM NABI AZAD: The
Minister is ready to respond. ([nter-
ruptions)

THE DEPUTY CHAIRMAN: Please
take your seats. I say, please take
your seats. I request Mr. Bhaftachar-
jee, you had your say. There is no
point in..
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If he wanted to say, he would have
taken my permission. He has not. 1
have other business also, (Time bell
rings) Please take your seats. Hedoes
not want to say anything. I am tell-
ing you, you don't wunderstand my
language or what? If he wanted to
speak, he would have asked my per-
mission. Please take your seats..Don't
argue. I have asked someone else to
speak. You are mnot the only one to

keep on speaking, 1 request ycu
to take your seats. He is also
a  Member, He has a right

o speak, Please take your seats..Mr.
Jagesh. Desai, you are a senior Mem-
ber. Please take your seat. (Interrup-
tions) You are present in the House.
I have seen you. I have heard you.
Take your seat. (Interruptions) 1 am
giving you the last warning. If
the Members are not going to abide
by my ruling. I will have to take
some action, If the Minister wanted
to speak, he would have got up and
askeq for my permission. He has not.
Now it is over,

SHRI P, SHIV SHANKER (Guja-
rat). The hon. Minister is still think-
ing. Let him think out ang then
speak, (Interruptions)

THE DEPUTY CHAIRMAN. Please,
...(Interruptions)... Please sit down
(Interruptions) .., Mrs. Natarajan please
~sit dowe. You dom’t understand when I
said  that the  Minister.. . (Interrup-
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tions) . You don’t understand

me? .. {[nterruntions).. If you can-

not abide by my ruling, please do not

disturb this House, We have 5 listed

buginess, 1 will allow that, You can-

not keep holding the House to ransom.
Please sit down. Please take your seat,
! request you, take your seat, Don't fight
your battle here like this, Please sit
down, T say sit down,

# Yo firy wiwe 1Y g5 i
war Sy

THE DEPUTY CHAIRMAN; Y. is

sitting, Mr, Shiv Shanker, We don’t
know, He is not answering, I connot
force him,

SHRI S, JAIPAL REDDY (Aadhra

Pradesh), They can go

. .(Interruptions) . ..

to the jobby...

SHRI N, K, P, SALVE: (Maharash
tra). Would the Finance Minister like to
reply? Therg is a very important point,

THE DEPUTY CHAIRMAN: No, I
have asked someone else to speak, Mr,
Salve, T am sorry, that matter is settled,

. ..(Interruptions) .. Mr. Salve, no; I
have asked someone else to speak...(In-
terruptions) . Let us have some order in
the House, I have identified another
Member to speak, He will speak,
- . (Interruptions)., , please,

RE, APPOINTMENT oF JUDGES
WITHOUT CONSULTING CHIEF
JUSTICE OF INDIA

SHRI K, G. MAHESWARAPPA
(Karpataka): Madam, 1 am raising
an important matter relating to the ap-
pointment of Judges. (Interruptions)

. 1 would not have raised this matter
but for the fact that the Lay, Minister
assured this House that he was poing to
show the confidential file to the Leader
or the Opposition, in the presence of the
Chairman in his chamber, relating to
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“whethey “three  Judges were appointed
“witliout rconsulting the Chief Justice of
"India and - whether such 5 thing had
“happened, T read it in the Bombay edi-
“tion of the Times of Indig that no such
thmo had happend, no papers were shown
“to ‘the Chairman - and nothing was dis-
closed, “It appears”, it is also reported,
“it is a private understanding between
the Leader of the Opposition ang the Law
Minister that this matte; should not be
raked up.”...,(Interruptions)., ,

THE DEPUTY CHAIRMAN: It is a
newspaper report,

SHRI K, G. MAHESWARAPPA. This
is very important.. .(Inierruptions) . .

4 A
b . -

*+ 'THE DEPUTY CHAIRMAN Let me
listen, o

. SHRI K. G, MAHESWARAPPA: Fur-
ther dlsclosures, startling disclosures, are
“there and I am going to bring them Dbe-
“fore’ the House because it was disclosed
.inf this House that the file relating to the
appointthent of three  Judges  will
be shown, Then Mr, Shiv Shanker

" openly said to ths  Press that it  was
- not mandatory tg take the consent
of the Chief Justice. -He is a
very. senior advocate and he has been a
Judge, As a humble advocate T want to
bring to your notice -that consultation is
absolutely essential under the Constitution_
Consent may not be necessary, Even if
he does not consent, the President can
appoint a Judge, If there is no consulta-
tion- at all, then it is a constitutional viola_
tion, Tt is a clear violation, and the pre-
vious Geovernment—the Congress Govern-
ment—atipointed Judges c]early violating
«the _mandatory prov1510ns of the Consti-
tnhon (Intermptzons)..

. ¥ read thg proviso to article 124 () of
the Constxfutron, which is very, very clear:
oo “Prowded that in the case of appoint.
~Ment of a Judge other than the Chief
Iustxce the Chief Justice of Indla shall
o always be consulted” - -
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Therg are any number of decisions of
the High Courts and Supreme Court,
Consultation is mandatory, Supposing his
opinion_ is against it, he can over-rule it.
But without consulting him ig Judges are
appointed, then it is unconstitutional,

THE DEPUTY CHAIRMAN. What do
you want to stay? _..(Interruptions)...
Please let me hear,

SHRI K, G. MAHESWARAPPA: 1
have got very great respect for the Leader
of the Opposition, He is 3 legal lumi-
nary, He has gaid in the Press that it is
not necessary...(Interruptionsy.,. 'The
reporting may be bad—I will read out
the report also.

SHRI  YASHWANT SINHA (Bihar):
He will give yoy an opportunity to cor-
rect alsop!

THE DEPUTY CHAIRMAN: He is
mentioning some  reports i the news-
papers attributed to you, wherein you
have said it is contrary to the provisions of
the Constitution, That is what he is re-
ferrng to.  (Inferruptions) He has a
right to say what he wants to,

SHRI K G, MAHESWARAPPA. This
15 a very important matter, T want to
bring this to the notice of the House,
(Interruptions)

THE DEPUTY CHAIRMAN: He is
only mentioning it, If Mr, Shiv Shanker
wants to reply, he is free to do so,
Otterwise he is not, I am not taking
any request for him to reply,

SHRI K. G, MAHESWARAPPA:
Madam, Mr Shiv Shanker maintains that
he does not knoy any judee who was
appointe{ without the consent of the
Chief Justice during the Congress days.

THE DEPUTY CHAIRMAN: Tt is in
the same way as Maneka Gandhi’s matter
Was raised,

SHRT K G MAHESWARAPPA. T
want to know whether he sticks to this
proposition. He said he does not know
whether such ‘an  appaintment is made,
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It is a very important statgment coming
from 4 senior Cabinet Minister, He
says to the Press he does not know
whether such an appointment is made.
On the other day he challenged that
Lppointments were not being made with-
out his consultations, The Law Minister
said he is prepared to show the appoint-
ment files, Not only three judges. the
Law Minister has said, six judges were
appointed  without consultations (Inter-
ruptions) There are other startling  dis-
closures,

THE DEPUTY CHAIRMAN: Now.
what do yoy want? Do you want the
fHleg to he shown?

SHRI K G, MAHESWARAPPA. I
will' come to that later, Madam., Therea
are many other things that [ want to dis-
close, Tet him veply, If he denies T
will accept it (Interruptions)

THE DEPUTY CHAIRMAN: I am not
forcing you. Mr., Shiv Shonker, to repl.
But if yoy are willing to do so...

SHRI KAMAL MORARKA (Rajas-
than). He has not yet finished,

SHRI SATYA PRAKASH MALA-
VIY A (Uttay Pradesh): e is still on his
legs,

StiRi K. G. MAHESWARAPPA:
Madam, the issue had cropped up whem
Mr, Shiv Shanker in the heat of 2 nands-
rmonium in the Rajve  Sibha over the
Syed Modi case challenged Mr, Goswami
on August 16 to prove his allegations
that the erstwhile Congress administra-
tioh had appointed at least -three judges
witheut the recommendation of the Ghief
Iustice,

SHRIMATI MARGARFT  ALVA
(Karnataka): So what?

SHR! K G. MAHESWARAPPA. Let
this Hotse know whether it is a fact that
the Judges were appointeq without con-
sulting the Chief Justice, T want an as-
surance, Yoy are in the know of the
matter,
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THE DEPUTY CHAIRMAN: You
vani an assurance from the Law Mirister,
e is not here, but I will see the Govern-
inent takeg note of it, .

SHRI K. G. MAHESWARAPPA: Mr.
Shiv Shanker challenged the Law Minis-
ter that such a thing had not happened,
1 want to know whether he sticks to that
positicn now or not. The second :point
is Mr,_ Shiv Shanker and the Layw “Minis-
ter have come to an understanding to
close this matter, Why? '

SHRIMATI MARGARET ALVA:
Ask your Law Minister. ‘

SHRI K G, MAHESWARAPPA. Is
it correct or not? I will read further,
If the Congress Members feel that it is
a very small mattey and if the Chair alsd
feels it is a small matter, T will sit down,

THE DEPUTY. CHAIRMAN: No.
The Chair has permitted you,

SHRI KAMAL MORARKA, Don't sit
down, Madam, he is threatening to’ sit
down, T

THE DEPUTY CHAIRMAN: I wish
everybody threatens me like this,

SHRT K, G, MAHESWARAPPA. Mr,
Shiv Shanker even offered..to seek apology
if he is proved wrong, He said he is
prepared to -make a public apology., T
would like to know whether he is proved
wrong or he is still correct or whether
he is going to make a public apology.
That is one thing. There are 50 mjany
other things I would like to refer to,

THE DEPUTY CHAIRMAN: - That
you cap show me in my chamber,

SHRIMATI MARGARET ALVA:
Madam, the UP State Government plane
waz used for Mr, Jethmalani to go tg- the
court from Delhi to’ defend Mr Saﬁjay
Singh in the Modi murder case. ,(In‘ter—
ruptions)
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It is a matter between Mr. Shiv Shanker
and him, Don't interfere into it, It is
none of your business, It does not con-
cern at all, Something happened in the
House, That is a different matter,

SHRI SUBRAMANIAN SWAMY
{Uttar pradesh): Madam, 1 am on a
point of order,

SHRI K, G, MAHESWARAPPA;
Then, it  was announced that Mr.
. ..(Interruptions) . .,

SHRI HARVENDRA SINGH HANS-
PAL (Punjab): He has made hig point,
What more he wants to say?

THE DEPUTY CHAIRMAN. Every-
body reads from the newspaper in this
House these days ... (Interruptions)...
You don’t make a mnoise like this; other-
wise nobody will have to refer any matter
in the House, He is reading something
which he thinks is relevant, It is his
right to think what is relevant, It is for
me to decide what is wrong, Let him
read .., (Inferruptionsy ..,

SHRIMATI MARGARET ALVA: 1
am on y point of order,

THE DEPUTY CHAIRMAN. Let him
finish, then. 1 will alloy you
- - (Interruptions) . ., .

SHRI K. G. MAHESWARAPPA: On
the 20th before the Chairman confidential
file was. . (Interruptions) . No such thing
happened on the 20th or on subsequent
days. .. (Interruptions) . ..

THE DEPUTY CHAIRMAN. You
want the confidential file to pe shown?

SHRI K, G, MAHESWARAPPA: No.
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THE DEPUTY CHAIRMAN. Then,
what do you want?. .. (Interruptions). ..

SHRI K, G, MAHESWARAPPA: Let
him deny it, The House was told about
this matter and that is why I raised it,

SHRIMATI MARGARET ALVA:
Madam, { am on a point of order,
... (Interruptions) . , .

THE DEPUTY CHAIRMAN: Please
sit down, He has taken my permission,
««. (Interruptions) ... Mrs. Alva, please
don’. stand on the rules, If 1 start
abiding by the rules, then, nobody will
open their mouth ., (Interruptions) . ,
Now I am taking up clarifications op the
Calling Attention statement, Shri Kamal
Morarka. . . (Interruptions) .. .1 am  not
permitting  it. .. .(Interruptions) . .Mrs
Maheswarappa, now that matter is over,
Please take your seat,

SHRI K. G, MAHESWARAPPA-: I
have not yet completed, All the names
should be . (Interruptionsy . ..

THE DEPUTY CHAIRMAN: Please
sit down,

SHRI K_ G, MAHESWARAPPA. 1
want to know. - (Interruptionsy . .,

THE DEPUTY CHAIRMAN: Sit
down. T will consult the Law Minister
as to what happened (Interrup-
fions) Mr. Shiv Shanker, do you want
to say something? .., (Interruptionsy | .
He is on his legs, Tt concerng him,
«« .(Interruptionsy .,
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THE DEPUTY CHAIRMAN. He is
on his legs . .(Interruptions), ..
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THE DEPUTY CHAIRMAN: It con-
cerns him,
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THE DEPUTY CHAIRMAN. Please
take your seats,

Y i@ @ av T OF FS A
wFA AL g 1. .. (sAFa)

SHRIMATI MARGARET ALVA: |
raised the point of order even bevore him,

THE DEPUTY CHAIRMAN. let him
stop talking. ..(Interruptions) . ..

“SHRi K G.
Madam last point.

IrgEtt  wiw 93 J0TTF FigwT
Are @rge g war 1, .. (379@@)

SHRI AJIT p, K, JOGI (Madhya
Pradesh): Madam, I am On a point of
order,
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SHRIMATI MARGARET ALVA:
Madam, T am on a point of order,

THE DEPUTY CHAIRMAN: I cannot
ullow two points of order at the same
time. . . (Interruptions). ..

SHRIMATI MARGARET ALVA. Hce
t~  making  some  charges  against
a member,. . {Interruptions) .. He
has to give wniten notice for
this The point of order raised by me ha
been left out here,

THE DEPUTY CHAIRMAN: Mr,
Shiv Shanker, do you want to speak?
... (nterruptions) ., Mrs, Alva, he is not
making any allegation,

SHR1 KAMAL MORARKA; Madam.
Mrs, Alva is unnecessarily getting charyg-
ed, There is no charge,

THE DEPUTY CHAIRMAN: Let m
discharge my duties at least,

SHRIMATI MARGARFET ALVA; He
has said something false, ( Interruptions)

THE DEPUTY CHAIRMAN: M,
Alva, you did no{ hear because there
was so much nojse but I heard it. I
checked the record and I know it. (In-
terruptions).  He did not. .(Interrup-
tionsy... He says, he is not mak-
ing any allegation. He says, he is
rot. (Interruptions). Why should you
put it in his neck? (Interruptions).

SHRI K, G. MAHESWARAPFA: 1
want g clarification from the Law
Ministe:. (Interruptions).

THE DEPUTY CHAIRMAN: You
sit dowa. (Imterruptions). let me dis-
pose of the point of order in my hand.
Please take your seat. Mrs. Alva, per-
haps you did not hear the person
speaking but I heard him. He iz say-
ing, he ig reiterating that he never
levelled any charge, He is meantion-
ing something which happened in the
House when therc was discussion and
the Law Minister made one statement
and Mr, Shiv Shanker made another
and the Law Minister said hefore
me, he ig prepared. You were not
here in the House, Mr, Atal Bihari
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Vajpayee was here, The Law Minis-
ter said it on Friday that he ig going
to lay the files on ihe Table of ihe
House. Mr, Atal Bihari Vajpayee ob-
jected to it. He said yoy cannot show
it. (Interruptions) I remember every
worg of it. It coulg e shown in the
Chairman’s Chamber and I said, if so
agreed, the Chairman could be in-
formed and Mr. Shiv Shanker and the
Law Minister can see tne florles. To
that, Mr. Atal Bihari Vajpayee again
pointed out,then what? After he sees
the file, is he going to come
back to report to the House,
I  said, yes, he will come
ang say, he ig satisfied or dissatisfied,
whatever the result wouly be. That is
the background of it. There is no
allegation whatsoever. This is what

happened in the House.  (Interrup-
tions)
SHR] SUBRAMANIAN SWAMY:

Madam, I am
(Interruptions)

on a point of rorder,

SHRI AJIT P. K. JOGI: He has
referred- o the statement given by
Mr, P, Shiv Shanker to the press and
‘he said, he has miused...(Interrup-
tions) That is the allegation.

SHRI SUBRAMANIAN SWAMY:
"Madam, before Mr. Shiv  Shanker
speaks, I would like to have a point
of order, Mr.- Shiv Shanker, will you
yvielgd for one minute? Madam, I am
rising on article 121 of the Indian
Constitution, This one gaestion of
how the Judges are appointed to be
discusseq in this House is most un-
fortunate, Suppose for example, it is
- true, then these Judges would be sus
pect in the eyes of the public. This
whole thing should never have been
brought in the House because the
Legislature, in effect, is a....(Inter-
. ruption) I am on a point of order.

THE DEPUTY CHAIRMAN: Let
him complete. .
" SHR1 SUBRAMANIAN SWAMY:
The Parliament is forbidden from
“discussing the conduct of Judges any~

[ RAJYA SABHA ]

Consulting Chief 208
Justice of India

way or saying anything. ..(Interrup-
tiony. - . o .

THE DEPUTY CHAIRMA‘\I Ple
take your seat. Lei him say.

SHRI SUBRAMANIAN SWADNY:
It any Judge has been so appointed,
I believe, in the case of Supremc
Court Judges, it is totdlly false. No
Judge has been appoinied without the
concurrence of the Chief Justice. (In-
terruptions), How can I say? I can
say s0 many things which are factual-
1y correct. (Interruptions).

THE DEPUTY CHAIRMAN, If he
feels let him say. . . N

SHRI SUBRAMANIAN SWQXMY:
I happen t0 be better informeg than
all of you. (Interruptions) '

SHRI KAMAL MORARKA: Is Mr.
Subramanian Swamy answering for
the previous Government?

SHRI SUBRAMANIAN SWAMY:
I am not answering for the previous
yovernment and you also learn nof to
answer for this Government. ( Inter-
ruption),

THE DEPUTY CHAIRMAN: He
hag raised a point of order. 1 will re-
mind him what happened that day in
the House, I will tell you what hap-
pened in the House thal day.

SHRI SUBRAMANIAN SWAMY:
I know what happened that day. 1
have read the records and I would
say that under article 121, ‘this Par-
liament cannot take up this maiter on
the floor because in effect, it would
reflect on all the Judges because if
you do not name the Iudges, then
there will be suspicion about all the
Judges and we have secen recently a
politician  committing  coritempt’ of
court. Any Judge whge says Some-
thing not to the liking of somebody,
they say, oh, he was appointed by
{he previous Government without the
concurrence of the Chiel Justice,
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THE DEPUTY CHAIRMAN: Now
you come to your point of order.

SHRI SUBRAMANTAN SWAWY:
My point of order is that even if you
have direcited Bir. Shiv Shanker ....
(Interruption)

THE DEPUTY CHAIRMAN: I dig
not girect Mr, Shiv Saanker,
SHRI

SUBRAMANIAN SWAMY:

... or it was agreed ir the House ..

(Interryptions).

“THE DEPUTY CHAIRMAN: Just a
- minute, please. I have a right {o hear
him: Please sit down.

SHRI

This matter should not come on the
floor of thig House. This matler

should not be raised in the House in

any form because it will he violative
of Article 121 of the Constitution.

[ 28 AUG.

SUBRAMANIAN SWAMY: -

THE DEPUTY CHAIRMAN: All

right.
pened that day. The

Now I will remind what hap-
matter was |

raised” about a Judge who was being

transferred from some place. And
that allegation was levelled
the vaernment or about

do not remember that much correctly.

‘(Intemruptzon) You are right.

against .
whom 1,

Luck- |

now, perhaps. Ang then, on the dis-

cussion which was going on belween
the Law Minister and Mr. .bhxv Shan-
ker, the matter camé - up. I would
never permit a discussion of the con-
duct of Judges in'the House."
never permit, while T am presldmg
over here, a discussion on Judges. But
when this allegation was raised ahout
someone, the Law Minisier came for-
ward and that is how Mr. Shiv Shan-
ker and Mr. Dinesh Goswami discus-
sed that, Mr. Dinesh Goswami was
prepareg to - show the- file angd. Mr.
Shiv Shanker knows. I talked to him
about it. Mr. Atal Bihari Vajpsyee
is p witnegs to-what happened in the

House.. So nobody is dlscussmg the
conduct,  Your- anxlety,... (Ima-
ruption)

I wile

_terruption).

964 10~ be hearar You

_ Pradesh)-

Article 121.
‘boliye,
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SHRI SUBRAMANIAN -SWAMY:

I .am saying that this matter cannot

come on the floor of the House be-
cause it. will be a l‘eﬁPCtIO“L cao(In-

LHE DEPUTY CHA,IRMAN,. It
was - raised already. You are 'a little
lete. You gre late in the day. You
should have raised it that day - also
when the matter was brought about
any Judge anywhere ip the country.

SHRI SUBRAMANIAN SWAMY:
Fven today, since the matter.is going
to be-in the Chamber, it canrnof come

i) the sHouse. (‘Inter'rupmom)

SHRI P, SHIV SHANKER Madam,
can I not be heard, of all the persons?

THE DEPUTY CHAIRMAN: I want
you to be heard, I have been wantmg

allowed” Mr.
Subramanian 3wamy, o

SHRYT P. SHIV SHANKER

I never
allowed.

THE DEPUTY CHAIRMAN: I al

_lowed you. You sat dow: Otherwise,

I did net want you to sit down. You
may say how what you like, (Inter-

ruption). I will allow Mr.; Shw Shan—
ker,

SHRI S. JAIPAL REDDY (Andbra
I am referring {g his point
of order. Article 121 does not deal

with the process of selecticn-.or ap-
pointment of Judges.

THE DEPUTY CHAIRMAN: I have
hearq it. (Interruption) I have heard
Shw Shankerji,- , .aap
(Iﬂter*rupt‘wns) I have heard
that Article 121 does not deal with
that. I heard it. T heard the whole
thing. You have said that, Article
121 does not deal with the point Mr.
Subramanian Swamy referred to.

Your wotd is being reforded. 0.K.?
Aap holiye,

SHRI P SHIV SHAJ\uKER Madam,

I am sorry about the manner~in.which
thig issue hag been soughi to be rais-
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ed. What has been sai; by me and
what has been said by Mr. Goswami
are part of the record. I will never
shy away if it is a question of offering
my apologies. It requires courage and
I have sufficient courage to offer my
apologies. Pledse deon’t tahe otherwise.
If yoy like to score a point on that. ...
(Interruption),

THE DEPUTY CHAIRMAN- Right
from the beginning, he did not want
to,

SHR] P. SHIV SHANKER: Madam,
what happened is this, (Interruptions)

SHRI ISH DUTT YADAV, You are
taking it otherwise,

SHR]I P. SHIV SHANKER: I am
certainly taking it otherwise because
of the manner in which it has been
put before this House (Interruptions).

THE DEPUTY CHAIRMAN: Let
him say what he wants to, He has a
right to explain,

SHRI P. SHIV SHANKER: 1 bad a
great discussion on this issue with the
Law Minister, I had also had a dis-
cussion, in part with the Leader of
the House. I hag a discussion with
the Law Minister in the presence of
the Chairman, Rajya Sabha, also.
The point was simple. The hon. Law
Minister opined that he would lay it
on the Table of the House, It was at
the instance of Vajpayecii who said
that the Leader of the House, he and
me should sit with the Chairman and
sort out the matter, I read—and [

am prepared to read if you would
like—the records show that Mr. Sikan-,

der Bakht raised the issue ‘us ke baad
kya hoga?’. Then you said that they
would have to report to the House.

THE DEPUTY CHAIRMAN: No,
No. 1 did not say thatl.

SHRI P. SHIV SHANKER: It is
there. Would you like me to read?

THE DEPUTY CHAIRMAN: I do
not now. I have not readg the report.
Even if I said it...(Pnterruption).
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SHRI P. SHIV SHANKER: I am
Prepared to read if, It is on recerd.

THE DEPUTY CHAIRMAN: Al
right. O.K.

SHRI P, SHIV SHANKER: Now
the point is this. If it is a matter of
reporting back, well, the House will
Perhaps be interested to know as to
who those judges «re, Naturally,
they will put these questions. And I
‘A{Ould not like to shy away in those
circumstiances from revealing the
hames., Let me be frank gbout it, 1
would not like to shy away. I ask the
Law Minister two questions, One,
Wwould the Law Minister kindly fell
me whether they are constitutional
appointments, He affirmed that they
are all constitutionally wvalid, And
the second point which he said was
that there were no male fides in-
volved in the appointments in any
form; they were bony fide appoint-
ments. So, constitutionally they are
valid appointments, v (Interrup-
tions).... This is what he said. Then
the question was whelhar we should
Eo into the records and names. Once it
comes out that it is g matter where
the appointments are coustitutional
and there is no favour in any form
involved, the bong fides have not been
cuestioned, then jt is a matter whe-

- ther we should look into it and come

back and report. If the House wants
that we should still look into it, I am
brepared to go into it and I will re-
port back. So far as my statement -
concerned, I did say, I useg the word
“recommendation”. I said, all the ap-
pointments have been effecied on the
basis of the recommendation. 1f it ig
wrong, I assure the House I will offer
my apologies, There is no queslion
of my shying away.

SHRI VIREN J, SHAH (Maharash-
tra). The question is: Whose recom-
mendation?

SHRI K. G. MAHESHWARAPPA :
Madam, excuse me. I have not atiri-
buted any mala fides.
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o steq fagii «rAId (Ve W)
wazan, ... (reum) L.

QAT HEA N TT R E |

oft wzw fagidt arsdd @ wEE,
T4 fagg 07 93 791 @ W@ § @ F1A
HdY S IET 7 EWT ATET |

Iqawiafa : 3T wregw A o4v
g ATT ST |

ot wEo fagrdl awddv . @fac
a7 fraga & i 991 O 721 g a6t &)
od frg mde St § w7 wer F
FgN, FZ T § .. (mEUA)

oty frader . @ T @ 7
¥ A FIT AMGT AT AT G &
frgg a@ ¥ #gr &8 a9 &
he does not know whether such an
appointment was made with the con-
sent. I never said this. Then he read
it out, This is what was said. Natural-
1y 1T will have to say all that, I am
prepared o say everything, ....(In-
terruptions).... Vajpayezji, 1 assure
you that if I have cuommiitey any
mistake, I am Dprepereq to take
punishment of the House. It is a
totally different jssue. I would never
shy away....

Iaqaiats © A | AT GEH gY T |
gy g agrar v W HgAar @
¥ 1 fafvee amge & a9 7 0@
Uil

oY gaa @3y q19dd: g,
# ag FgT1 TEATE 7 R A Ay
TR FrQet 7 & 30 AN F W &
TR AR W AgNE, .. (waaw)

s fiofna wwe ;. I afawr #
IH F UG IIAT MG
% ¥ FSMAT STET I ang o |
ag &Y S0 afew Y a7 ¥ I
QR (wmEam). ..
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Should I not speak on that? You
don't expect me to speak On il.
SHRI YASHWANT SINHA: How

can you object to that? Every Mem-
ber of the House can raise any issue.

st mee fagidh aismdy ¢ wg,
g @ g FE wAr F W gAm
TFia. .. (eraw) . L

SHRI YASHWANT SINHA: Every
Membey is entitled to raise an issue.
Mr. Maheswarappa is as much a
Member of the House as anybody eise
and he has a right to raise this mat-
ter,

«....(Interruptions) . ...

o e fagrdt avadd : v,
qOd qAd aem F T g oar o

. (ww=Em) ..

gaawla ¢ omEw o §fE agr
TNg 4, ag g A g e 0w
TR T @iEE W A amé,w“%

After that, what? No, it was not Atal-
ji. It was Sikander Bakhtiji. Maybe
you are right, it was not Atalji. The
second question wag raised by Shr
Sikander Bakht.

. . (Interruptions) . .
I9F qE FT ENW, AES I HEH
T WET & 7w 4y OF NG IO
N e wew F faafewr @
B A AT | g W'
F o9l A FE AT W4

I do not know, but the Aviation Minis-
ter was here. Some projects .... (In-
terruptions) .... X IAF TATA N

IET TO F4!' Power projects.
#t¢ 9TF IR 9T IFA 4B
Fg, WA S T T, BOM W
g fr §ag e fearT & daC g
In the right I received z call that
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those Members hag seen the file and
they had_been satisfied. At least I
was informed that they were satis-
fied 'I-do not know whether the Mem-
bers want to raise it and say it
here, I think they are satisfied.

A lot of Members went to  the
Minister, Mr. Arif Moad. Khan. And
Mr. Arif Mohd. Khap ‘rang me up last
night and said, “Madam, some Mem-
bers have raised it; I am prepared to
show the file; I have shown the file
-ang they are satisfied.” I do not
know whether the Membérs want to
say it on the floor of the House. Now,
unless and until I speak 1o the Law
Ministey 1 cannot take any decision on
this. So that matter is closed.

. ot e fagrd aveud ¢ wgE,
# ag g <@ ar % I av ag wieen ag
SETAT AT ST FIA HAT gET F A |
afer § @ =gar o % a8 wer
735 | Fifs AHAR HoF awags
g O &HT Adr W G a7 &
qar T AdS gy E fF oEn 9
# foiie #77 s @ T8t g at R
I AIAAT I34T g1 atfgd ar 1 «ifp
qHAT IS TAT A FTAT Hadl & T8I,
TG Al AOH FEA HAT T JATHT
ST FEAT TS R 9 9T T 1 Fg
AR R ag haaAr 53 |

Sagsriafa © AT q gH AR Frla
FEAT—AS qF W TG TG0 AT |
Now we will continue with the Cal-
ling Attention,

"SHRI P, SHIV SHANKFR: 1 am
prepared to offer apologies, What is
the difficulty about it?

SHRI N. X, P. SALVE (Maharash-
tra). If a matter involves a grievous
guestion of constitutional impropriety
and if the Law Ministey has any
grievance, it is’ for' him to come -and
say that, not for any Member,

. THE DEPUTY CHAIRMAN: le
dig> not have any grievance.

SHRI YASHWANT SINHA: It was
discussed in this House.
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SHRI N, K. P, SALVE: If the Law
Minister was not satisfied that the
matter was such that it requived either
Shiv Shankerji to apologise. ., N

THE DEPUTY CHAIRMAN: Ko,
no. He did not say that. Mr. Salve, the
Law Minister does not come into the
picture at all just now.

SHRI P. SHIV SHANKER: If the
papers are to be laid on the Table of
the House and if it is our inteniion
that we shoulg discuss the names of
the sitting judges, I ‘am prepared to
dscuss, if these people want il.

THY, DEPUTY CHAIRMAN: Unless
and until 1 discuss the subject with the
Law Minister, I cannot say anything.
That matter is closed now., Now I am
calling Mr, Kamal Morarka (Interrup-
tions) Let us do some business, some
listed business.

St TR AW ATIT : AZIAT, I
qRW AT GLFIT FIG A gATHS §
RN 1) IR e o I
W 2., (smEa@)  wgiEdn u]
RIS FHALT FT AT I 8 A
AR q Gl FEIANT a0 T |
Ug SEA &1 G aTa & | G ATHA |
L TR FT AT &I . . . (FAAETH)

THE DEPUTY CHAIRMAN: Are
you speaking on a different = thing?
How can ] understand?

St T AL AT © AL, K 0F
foame ® oo ard FHTE FETE

gaganfa : o ATEg wWE?

i YW AW AT wgeAT, § ag
Fg TET AT 5 I Y_A AT TLHR, WA
ST & fir sgafaa HIET gATHiT qET 4
# 9w wr g san gfEw & an
& JeHaTr S 1 "EET, g
(smatrw)  faoelt w2, faoel &
&% g¢ Iqene fFaT smar &) fee sy
W@q §Ag qE9NS A & | @ F
T O a4 L, (HaaE)
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IqaATala :
State matters we cannot raise on
the floor of this House. We cannot
raise here matters concerning States.
T gE el WA K, ey e & e
e @ A wuR Ag F0E gfkew
N gar g, afger &7 gar dar
T UMI FW § | €T TeEEE H
AT ST §  UATT AE |
FAfed w9 A Fifqe) e @ 58 @
aE HA W E | A o wew e o
BU WO A AT qg) Iav fa,
afsa
1.00 r.M.

Now, what is your problem? What

is your subject? You {ell me ...(In-
terruptions). ..

SHRI JAGESH DESAI {(Maharash-
tra); There is a statement of the
Mivister that more and more should
go to the private sector...(Interrup-
tions). ..

THE DEPUTY CHAIRMAN: No.
We have g discussion on the banking
system, I will not permit you like this,
He will answer. If he has gajiq some-
thing, he will answer, We are discus-
sing the banking system now. Let {he
more important business be discussed
now, Yes, Mr. Morarka.

———

CLARIFICATIONS IN RELATION TO
THE CALLING ATTENTION STATE-
MENT MADE ON 27TH AUGUST,
1990 REG. RAMPANT CORRUPTION,
MISMANAGEMENT AND MOLPROC.
TICES 1IN THE NATIONALISED
BANKS AND THE ACTION TAKEN
BY GOVERNMENT IN THE
MATTER—(Contd.)

SHRI KAMAL MORARKA (Rajns-
than) . Madam, since this Calling At-
tentioh Motion relates to the corrup-
tion, mismanagement and malpractices
in, the banks, I will trv and speak
-about -only a few aspects of the bank-
ing system though I feel that the time
has now- come when the House' should
have a full-length discussion on the
working of the nationalised banks in
this country.

Madam, I am nne of those who were
enthused in 1969 when 14 major

banks were nationalised ang it is also
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a matier of credit. that during the last
21 years, thesse has been a sea-change
in our banking system,

On the positive side, Madam, there
has been a change, aot only in the
pattern of credit; but also in the scope
and contept of banking itself, Till
1969, we had a banking system which
was jn the handsg ef a few
people who used to cater to the credit
requirements of a certain section of
the ‘population for a certain limited
purpose. But after the nationalisation
of banks,....

SHRI H.  HANUMANTHAPPA
(Karnataka): At the time, you people
weye sitting here and obposed il...
(Interruptions)....

SHRI KAMAL MORARKA: You
read the history correctly. Most of
the people on this side now .were
for a -social change. Everything that
is retrograde has happened during
the last ten years and we were not
with you during the last {en years!

wiadam:, during the last 21 years,
there has been an enormous growth
in our banking system. With just eight
thousand branches at the time of
nationalisation, today, the public
sector banks have got 38.000 branches
all over the country, As against a
deposit of about Rs. 4,500 crores, the
total deposits in the banking system
today are touching the figure of one
lakh seventy thousand crores. These
are mind-boggling figures, If the de-
posits were four thousand crores then,
now they are not just eight thousand
crores, but they are one lakh seventy
thousand crores. It is definitely a
mind-boggling figure. One of the rea-
sons for the deterioration in the
banking system; -can be found in this
growth rate itsélf. What fhas really
happened is that the banking system
has not been able, the successive
Governments have -not been able, to
take steps required. to cope with the
cxpausion in the banking system.
And, is my submission to the House.
I would try to stick to a few points
and a.few suggestions to the Finance
Minister.



